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MINISTRY OF FINANCE
{Central Board of Direct Taxes)
NOTIFICATION

New Delhi, the 29th October. 1979

GIFT TAX

5.0. 611(E)—In exercise of the powers conferrcd by

sectiont 46 of the Gift Tax Act, 1958 (18 of 1958), the Central °

Board of Direct Taxes hereby makes the foliowing rules
further to amend the Gift Tax Rules, 1958, namely —

1. {1} These rules may be called the Gift Tax (Amend-
ment) Rules, 1979,

{21 They shall come into force at once.
2. Tn the Gift Tax Rules, 1958, —

() in Form H, for Note 3, the following Note shall
be substituted, namely (—

“3. The memorandum of appeal should be written m
English or, if the appeal is filed im a Beach ilocated

m any such State as is for the time being notified
by the President of the Appellate Tribunal for the
purposes of rule 53A of the Income-tax (Appellate
Tribunal) Rules, 1963, then, at the option of the
appellant, in Hindi, and should set forth, concisely
and vnder distingt heads, the grounds of appeal
wi hout any argument or narrative and such grounds
should be numbered consecutively.” ;

(b} in Form N, for Note 2, the following Note shall be z.
substituted. namely e f""bkﬂ
“2. The memorandum of cross-objections should be

written in English or, if the memorandum is filed
in a Bench located in any such S'ate as is for
the time being notified by the President of the
Appeliute Tribunal for the purposes of mile 5A of
the Income-tax (Appellate Tribunal) Rules, 1963,
then, at the option of the respondent, in Hindi, and
should set forth, concisely and under distinet heads,
the cross-objectiong without any argumest or narra-
tive and such objections should be nombeved con-
secutively.”,

[No. 3050/F. No. 143 (4)/78-TPL]

) S. N. SHENDF, Secy.
Central Board of Direct Taxes
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